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NOTARIA 

INDIA 

HA.-BANDA (Ú.P.) R NoR006 

BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINALAPPLICATION NO. 75 OF 2025 

IN THE M TTER OF: 

Akhilesh Kumar 

State ofUttar Pradeseh & Ors. 

2 

Versus 

...Applicant 

...Respondents 

REPLY ON BEHALF OF THE RESPONDENT NO.-8,UTTAR 
PRADESH POLLUTION CONTROL BOARD 

1, Dr. Madhavi Kamalvanshi ,aged about 54 years, W/o Dr Arvind 
Kumar, presently posted as the Regional Officer, Uttar Pradesh 
Pollution Controi Board (hereinafter referred to as UPPCB), 

Banda, U.P. dohereby solemnly affirm and state on oath as under: 

1 That in the official capacity mentioned above, I am 

acquainted with the facts and circumstances of the case and 

as such I am competent and authorized to .swear this 

affidavit. 

C 

That the Applicant has filed the abovenoted Original 
Application wherein following prayers have been made: 

"a. A joint committee may be constituted to inspect the 
Gatta No. 576 and license of explosives issued in favour 
of respondent no. 5, regarding illegal mining. 
Till the submission of committee report, the respondent 
no. 5 may be restrained from using the explosive license 

for any mining activity. 
Environmen: Compensation be imposed against the 
defaulters for carrying out illegal mining and illegal 
use of explosive. 

d. Any other order, direction may kindly be passed as this 
Hon 'ble Tribunal deen fit and necessary in the interest 

of justice 
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Advocet67 

MDIA 

3. 

4. 

5. 

6. 

That in pursuance to the complaint dated 20.03.2024 made 

by Shri Akhilesh Kumar, a letter has been sent by the 

UPPCB to the Director of Mines Safety, Hapur Road, 
Ghaziabad vide letter no.-61/Jai Maa Chandrika 

Enterprises/2024 dated 23.04.2024 for necessary action 

regarding the complaint.A copy of the said letter has also 

been sent to the Mining Officer, Mahoba. 

A true copy of the letter dated 23.04.2024 is being annexed 

herewith and marked as Annexure-R8/1. 

That again a letter has been' sent by the UPPCB to the 

Mining Officer, Mahoba, vide letter no.-1603/Prarthana 
Patra/25 dated 11.03.2025 for necessary action. 

A copy of the said letter has also been sent to the Controller 

of Explosives, Ministry of Commerce and Industry 

Petroleum and Explosive Safety Organization, Agra. 
A true copy of the letter dated 11.03.2025 is being annexed 

herewith and marked as Annexure-R8/2. 

The UPPCB vide its letter dated 14.08.2025 has requested to 

the Mining Officer, Mahoba for providing the information 

regarding the action taken against Respondent No. 5 - M/s 

Jai Maa Chandrika nterprises, Rajendra Nagar, Village 
Kabrai, District Mahoba, Uttar Pradesh. 

A true copy of the letter dated 14.08.2025 is being annexed 

herewith and marked as Annexure R8/3. 

That in reply to the above-mentioned letter the Senior 

Mining Officer, Mahoba vide its letter dated 23.08.2025 has 

informed that the validity of mining lease in favour of the 

Respondent No. 5 was from 24.05.2001 to 23.05.2011 and 
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7. 

presently no mining lease has been approved for the said 
area. 

A true copy of the letter dated 23.08.2025 is being annexed 
herewith and marked as Annexure R8/4. 

That the joint inspection of the site was conducted on 
27.08.2025. A true copy of the Joint inspection report is 

annexed herewith and marked as Annexure R8/5. 

That it is also pertinent to mention here thatas 

per the office record the Consent to Operate (CTO)has not 

been issued by the UPPCB in favour of Respondent No. 5 

under Water (Prevention and Control of Pollution) Act, 1974 

and Air (Prevention and Control of Pollution) Act, 1981, as 
amended. 

That the above facts are being placed on behalf of the Uttar 

Pradesh Pollution Control Board before this Hon'ble Tribunal for 

its kind perusal and consideration. 

VERIFICATION: 

I, the above named deponent, do hereby verify that the contents of 
above affidavit are true to my knowledge derived from official 
record. No part of the same is false and nothing has been concealed 
therefrom. 

DEPONENT 

VERIFIED ON THIS THE 28 DAY OF AUGUST, 2025 AT 

BANDA 

SWORN 

CB. GUPTA 
NTARY BANDA 

DEPONENT 
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faocit s, aieT (sOIO) frT-210001 
fic :2.3.04.2024 

1092/yHYH0T 30a 2021-22) feiio 31.07.2021 GRI 3ATRI tf t 

24.05.2001 10 q f EI 3et SHoI 3qe feico 23.05.2011 

2021-22 fi5 17.08.2021 SGI HT HTT H GTRT YCI fHo 3q 

dAuppcb banda ro office new\al latters\all inspection report docx 

Your text here 4

Annexure-
1
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frcoll G, ÍGT (GO9o) f7-210001 
i :1.03.2025 

uifcif: Dr. Dasharath Laxman Kamble, Controller of Explosives, Ministry of 
Commerce & Industry Petroleum and Explosives Safety Organisation 
(PESO), 63/4, A-Wing, Ind Floor, Lendralaya (CGO Complex), Sanjay 
Place Agra 282002. 

d:\uppcb banda ro office new\all latters\all inspection report.doCx 

ole 

Annexure-2
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q|qT SOH0-210001 

1. foelIfor HaGUT, yTYGHEtaT| 

d:\ro banda\general letter.docx 

RHI4-05192 297470 

t-robanda@uppcb.in 

".......4. The OA raises substantial issue relating to compliance of environmental norms. 

S. Issue notice to the respondents. Mr. Amit Shukla, Advocate accepts notice on behalf of 

Respondent No. 4 and seeks four weeks' time file the reply. Let the notice be issued to the other 

respondents. Applicant is directed to serve the other respondents and file affidavit of service at least 

one week before the next date of hearing. 

6. List on 01.09.2025... ... " 

fjco: I4 /08/2025 
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yats 755 
fayu 

uftfafy 

/HOHOo-30-afg/2025-26 

teio 23.05.2025 rdT H I 

faatsl3 /08/2025 

QY4T 34g fayyo syt ya i-445/3toqo H-75/2025 /25 

O Scanned with OKEN Scanner 
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4a HR-466/3oyo Hs-75/2025/25 fic5 23.08.2025 afG tfeoT, GTYG-H8l4I o 

ude 25373348 

evanon Z01.09: 109+728 m 

08-27-202S T810 

Lattude: 2s372872 
Longtude 9 S8703s 

Accuracy 115 m 
Note Jaman Chndha 
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